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ORDER

PER N. K. BILLAIYA, AM:

This appeal by the assessee is preferred against the order of
the CIT(A)-4, Kanpur dated 03.10.2018 pertaining to
AY. 2015-16.



2. At the very outset the counsel for the assessee moved an
application stating that since the dispute has been settled under
the Direct Tax VSVS Act, 2020, the assessee may be allowed to
withdraw the appeal.

3. On such concession the appeal is dismissed as withdrawn.

4. Decision announced in the open court in the presence of

both representatives on 24.11.2021.
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